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Pradip kumar-MLA,

132/2001

239 Warisaliganj.
Annexure-1
Sr.Mo | PS Case MO Mame of court Date of ﬁﬁ&r f;sectinn |
cognizance -
1 | Pakriwarawan- C.J.M. Nawadah 11/10/1939 | 392,395,R/W, 397, IPC
26/1999 )
2 Pakriwarawan- Sri Vikarm Singh 1st 10/06/1999 | 25(1-B) 26Arms Act.
35/1999 Class. 1M, Nawadah
3 Nawadah- C_I.M. Nawadah 01/11/2004 | 302,307,324,120{B)IFC
17472004 3/4Expl.Act,
4 Nawadah- C.J.M. Nawadah 30/11/2004 | 147,148,149,302,307,
298/2001 179,224,225, 120{B)I.P.C.
27 Arms Act.
5 Kashichak-38/2002 | C.J.M. Nawadah 20/12/2004 | 302/34 LP.C. 27 Arms Act
6 Warisaliganj- C.1.M. Nawadah D6/11/2004 | 147,148,149,326,307,429,120
| 185/2001 (B) 3021.P.C.27 Arms Act
7 Asthawan-43/2003 | CLM. Bihar Sharif 23/01/2004 | 341,323 387 506,302/34 |.P.C
8 Ariyari-127/2003 | A.CJ.M Sheikhpura 08/07/2004 | 302,201/34 1.P.C
9 Warisaligan|- C.J.M. Nawadah 05/05/2005 | 302734 LP.C. 27 Arms Act.
10 Kashichak-13/2005 | C.1.M. Nawadah : 27/05/2005 | 302734, 120{B) .P.C 27 Arms
| Act,
11 | Warlsaliganj- CJ.M. Nawadah | 10/06/2005 | 302,307, 120{B)/34 |.P.C.
22/2003 e 27 Arms ActL. y ]
12 | Nawadah- 'C.J.M. Nawadah 18/01/2007 | 147, 323, 337, 341, 149/34 | P.C.
| 242/2005 N
13 | Warisaliganj- C.0.M. Nawadah 21/06/2007 | 147, 148, 149, 323, 341, 307, :
74/2006 353, 337,504, 427, 120(8) LP.C.
27 Arms Act |
14 Kawakol{Ruppau)- | C.J.M. Nawadah 09/12/2010 | 147, 148, 149, 307,186,353, |
131/2001 120(B},IPC
e 25(1-ab) 26/27/35 Arms Act.
15 | Kawakol|Ruppau)- | C1.M. Nawadah 09/12/2010 | 147, 148, 149, 307, 186,353,

225, 120(B)I.P.C. & 25 (1-a-b)
26(11)/27/35 Arms Act. |
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